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extremely sophisticated nature involv-
ing telemetery, data processing equip-
ment, system diagiam board, load 
frequency control equipment and 
other ancilhaiy equipment. As these 
w eie being installed m the countjy al-
most for the first time and iequired 
a high degree of expertise, it has 
taken some time for the Cential Elec-
tricity Authority, with the asbiotance 
of expext consultants to frame the 
specifications which have been ap-
proved by the IDA The procure-
m ent of equipment for these regional 
load despatch centres has to be done 
on the basis of global tenders m ac-
cordance with the procedures pres-
cribed by the World Bank The ap-
proval of the IDA has been received 
in respect of the recommendations for 
the placement of orders for Northern 
Regional Electricity Board which will 
now need necessary approvals in the 
government The recommendations 
of the CEA in respect of equipment 
for the Western Regional Electricity 
Board and Eastern Regional Electri-
city Board have been <jent to IDA for 
approval

As a first step towards establish-
ment of regional load despatch cen-
tres, interim load despatch centres 
have been established in the various 
regions The Interim iegional load 
despatch centres have assisted m the 
operation of power systems on a re -
gional basis with consequent benefits 
such as maintaining common spinning 
reserve preparation of maintenance 
schedule for generation units and 
trunk transmission lines on a region-
al basis The interim load despatch 
centre*, have helped in providing 
emergency assistance and in the shar-
ing of surplus power in the region 
In the Southern Region a permanent 
Regional Load Despatch Centre has 
been e*Jtablished with modern teleme- 
tery equipment under the IDA Credit 
Thu.? integrated operation of regional 
svstems is alreadv existing and further 
equipment to be financed under IDA 
would add to the sophistication and 
efficiency of the operations

(c) Does not arise.

Removal of Dr. G. Ramaswamy from 
service

*33 SHRI K MALLANNA
SHRI SHANKERSINHJl 

VAGHELA;
Will the Mmistei oi PETROLEUM, 

CHEMICALS AND FERTILIZERS be 
pleased t0 state

(a) whethei it is a fact that Dr 
G Ramaswarm, Member ot Oil and 
Natural Gas Commission (ONGC) has 
been lecently removed from service; 
and

(b) if so, the reasons thereof?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H N BAHUGUNA) (a) Yes, 
Sir.

(b) It came to the notice of the 
Government that while camping at 
London, Dr G Ramaswamyj Member 
(Offshoie)t Oil and Natural Gas Com-
mission addressed a letter to a foreign 
government with which he enclosed a 
cop^ of the letter written by him to 
the Chau man of Multinational Oil 
Company In the letter Dr Rama-
swamy adversely commented on the 
performance of the World Bank in the 
m atter of financing exploration risk 
ventures of oil importing developing 
countries In particular, he commen-
ted that regarding exploration risk 
financing, the application of the policy 
of the World Bank is pursued wrong-
ly As an instance, he asked why the 
World Bank is so keen to take up a 
project in India for offshore explora-
tion in which other Multinational 
Companies have shown interest Dr. 
Ramaswamy thus worked against the 
flow of World Bank assistance to India 
in thp fit id nf oil and gas resources and 
directlv vio’nted the policv of the 
Government of India of which policv 
he as a member of the ONGC was 
fully awvre n1 the ’•eTevint t f*r*r> Thfa 
correspondence with a foreign multi-
national oil cnmparv and a foreign 
government was made without the 
knowledge or authorisation of the 
ONGC or of the Government on such
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ft m atter of high policy on which Gov-
ernm ent have already taken decisions, 
constitutes an act prejudicial to the 
interests of the ONGC and of the 
country and grave misconduct on his 
part. Dr. Ramaswair.y’s appointment 
as a Member of the Oil and Natural 
Gas Commission was thereupon ter-
minated and he was removed from 
the office of Member ONGC on ac-
count of his failure to carry out his 
duties satisfactorily in terms of the 
proviso to Section 5(1) of the ONGC 
Act, 1959 read with Rule 7(b) of the 
Oil and N atural Gas Commission 
Rules, 1960.

ftto e  Petrol and Petroleum  
Prodoeto

•S4. SHRI KANWAR LAL GUPTA;
SHRI V. ARUNACHALAM:

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) how much price of petrol and 
petroleum products has been increas-
ed in  the last two years;

(b) w hether Government propose 
to  make any further price increase 
In the aforesaid products; and

(c) w hat w ill be the financial 
implications if no further price in-
crease is made?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) A
statement is laid on 1he Table of the 
Sabha. The increases have been due 
to revision of excise duties.

(b) Various proposals are under 
consideration of the Government to 
meet the situation arising out of the 
recent decisions of the Organisation of 
Petroleum Exporting Countries 
(OPEC) to increase the prices of im-
ported crude oil and the consequent 
increases in the prices of deficit im-
ported petroleum products.

(c) According to current estimates 
of crude oil and products during 1979- 
BO, the extra burden on the oil indus-
try  as a result of the OPEC decisions, 
as on date would be about Rs. 1200 
crores compared to the rates as on 31st 
December, 1978 for the import of 
same quantities.




